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Hon'ble Mr. Justice S.R. singh, Vice-chairman
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Hm ‘ble Mr. E:R- Tiﬂiril Ldm.‘l.n.‘l._g_trati?u Member

Jaspal singh, s/o late Joginder singh,
R/o Quarter No, H. 297-B, Railway Harthala colony,
Moradabad,

"o Applicant
By Adv : sri A.K. srivastava

VERSUS

i IS The Union of India through General Manager,
Northern Railway, Baroda House,
NEW DELHI.

2. Divigional Railway HManager,
Northern Railway Mcoradabad,
MCRADAEAD. .

3. Ssenior Divisional Ccommercial Manaber,
Northern Rallway, Moradabad Divisiaon, ,

4, Senior Divisional Personnel Qfficer,
Northern Railway, Moradabad pDivision, .i
MORADABAD .

5% RoOp Narain Meena,
senior Divigional safety Officer,
Northern Railway, Moradabad Division,
MORADABAD .

e o0 e Reﬂmmntﬁ |

By Adv : Sri A.K. Gaur -
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2.

ORDER

l-_lon'blg_m:'. Justice S.R. §:Lng!!! VC.

Heard sril A.K. srivastava, learned coungel for the

applicant and sri A.K. Gaur, learned counsel for the respondents.

2. By means of this QA, instituted under section 19

of the A.T. Act, 1985, the applicant has prayed for guashing
of charge memo dated 09,08.2004, whereby the following articlet
of charge}'have been framed againgt the applicant, as per

annexure 1 to the charge memo aforestated :-

“statement of articles of charge framed against
shri Jaspal singh, Incharge, Non receipt cell,
7 Moradabad now O.D.I./Tickets/N.R./MB.
shri Jaspal singh, 0.D.I,/Tickets/Northern Railway,

Moradabad while posted and functioning as Incharge
= ' - e _ , . _ - )
d Non receipt Cell, Northern Railway, Moradabad dur ing

te month of llarch 2003 failed to maintain absolute

integrity, exihiblted lack of devotion to duty and

acted in a manner unbecomning of a Railway Servant
4 in as much as he on 03.3.2003 submlitted a letter
4I titled as "reminder" addressed to the sr. DCM/MB,

Moradabad requesting for his posting in Parcel

Supervisor or Booking Supervisor cadre deliberately on
| the false assertion that his representation was not
., congldered .or his pogting at Moradabad during the
periodical trangfer for the year 2003, whereas no such
request was pending or under consideration before the
sr. DCM/M Moradabad as shri Jaspal singh had not given
any such representation.

That shri Jaspal singh aforesaid intentionally lodged
a false complaint against sri R.N. Meena, alleging
that shri R.N. Meena had demanded of Rs. 10,000/=-

fram him far posting him as Parcel supervisor/Booking
supervisor and on nogotiation reduced the amount of
bribe to Rs. 8,000/- consequently CBI registered a case
and laid a trap against shri Meena,
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'stage. It is well settled that interference in the disciplinary

3.

By the above acts of ommiss
shri Jaspal singh, In harge, | eceit ce
Moradabad now 0.D.TI ./T R./MB failed t

maintain absolute integrity, .*:':-a bited lack of
devotion to duty and acted in a f_‘ji“;f;,gl
of a Railway servant, thereby cmt&
provision of Rule No. 3~-1 (1), (1i) . ,-.-:1- {gf_-_t
of Railway services conduct Rules = 1965& 1

sa/-
(Abhijit Narendra)
sr. Divl. commercial Manager
Northern Railway
Moradabad
(Disciplinary Authority)®
3. It is submitted by the applicant'®’s coungel that
though the CBI has submitted l’k final report in the
matter of complaint made agalnst sri R.N. Meena about
demand of illegal gratification, the applicant hag filed
a protest petition and the final report has not vet been
accepted by the concerned Magistrate., In the circumstances,
it is submitted by the learned counsel for the applicant that
the respondents are not justified in initiating the

Disciplinary Procecdlngs against the applicant.

4, Having heard the learned counsel for the parties,
we are of the considered view that the applicant has failed

T

e
to make out&m cgrounds for interference by this Tribunal at this

proceedings at tne threshold of it is not permissible except

on limited Grounds such as lack of jurisdiction etc, No such
ground in tnis case is made out and, therefore, we are not
pursuated to entertain this OA against the disciplinary
xoceedings initiated against the applicant by means of

|

impugned chargememo
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I without prejudice to the right of
‘ all the pleal taken in this OA before th

=

&e There shall be no order as to costs.
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